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HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN 

HON'BLE MR SP BISWAS, ADMINISTRATIVE MEMBER 

1. 	C Padmavathy, 
LOC (Casual), 
Head Quarters, 
Southern Naval Command, 
Cochin. 	 .. Appiicant 

By Advocate M/s Varghese Myloth and CK Pavithran 

Vs. 

Union of India represented by 

/ 	
the Secretary to Government, 
Ministry of Def'ence, 
Government of India, New Delhi. 

Flag Off'icer Commanding-in-Chief, 
Southern Naval Command, Naval Based 
Cochin-682 004. 

By Advocate Mr. TR Ramachandran Nair 

0. Respondents 

U R 0 E R 

CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN 

Applicant a female casual employee under respondents, claims 

maternity leave by reason of A-5. Pleadings on facts necessary 

to adjudicate on the questions raised, are not before U:S. Learned 

Counsel for applicant sought leave, and well advisedly too, to 

withdrew the application with freedom to move the competent 

authority in the first instance and seek redressal. With freedom 

to do so, we grant leave and dismiss the application as withdrawn. 

We express appreciation of the help rendered by Mr.PC Sebastian 

who appeared as Aimicus Curiae and assisted the Tribunal. No 

costs. 

Dated the 15th February, 1995 
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SP BISUAS 	 CHETTUR SANKARAN NAIR(J) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 
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